473 Reservation of
vacancies in Posts & Services
for (SC & ST) Bil!

MR. DEPUTY-SPEAKER : The
question is :

“That leave be granted to intro-
duced a Bill further to amend the
Constitution of India.”’

The motion was adopted.
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ABOLITION OF BEGGING BILL*

SHRI B. V. DESAI (Raichur) : Sir,
I beg to move for leave to introduce a
Bill to abolish begging in the country
and to provide for matters connected
therewi!l.

MR. DEPUTY-SPEAKER : The
question s :

“That leave bc granted to intro-
duce a Bill to ubolish begzing in the
country and 1o provide for matters
connected therewith.”

The moti~n was adopred.

SHRI B. V. DESAI : Sir, I intro-
duce the Bill.

15.33 hrs.

RESERVATION OF VACANCIES

IN POSTS AND SERVICES

(FOR SCHEDULED CASTES

AND SCHEDULED TRIBES
BILL

by Shri Suraj Bhan—Contd,

MR. DEPUTY-SPEAKER : We
shall now take up further consideration
of the following motion moved by Shri
Suraj Bham on 23rd March, 1984,
namely :

—

CHAITRA 17, 1906 (SAKA)

Reservation of 474
vacancies in Posts & Services
for (SC & ST) Bill

“That the Bill to provide for
adequate representation of Schedul-
ed Castes and Scheduled Tribes in
posts and services under the Govern-
ment of India, be taken into consi-
deration.”

Shri Suraj
specch.

Bhan to continue his
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